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SHR1 SURESH PACHOURI: Sir, I
introduce the Bill.

—_—

THE CONSTITUT ON (AMEND-
MENT) BILL 1993 (to amend article
348)

SHRI SURESH PACHOURI (MA-
DHYA PRADESH): I beg to move
r leave tg iniroduce a Bill further
o amend the Constitution of India.

Tnez question was put and the mo-
ffon was adopted.

SHRI SURESH PACHOURI. Sy, I
intrpduce the Bill.

THE VICE.-CHAIRMAN -~ (SYED
SIBTEY RAZI): Shri Krishan Lal
Sharma. Not present.

THE RESERVATION OF POSTS
FOR WOMEN IN GOVERNMENT
SERVICES BILL, 1993,

st ftow 3wt (wew w@wW) ¢

e FdT g 5 oafgami #
gifas & & @A FAEHC GRS
¥ SARY IO gUTA &7 AT
Fast ® owfrwmmt ¥ fA qw &7
FOCAN TI0 717 77 fIo0d &7 Ju&w
F¥ arr fraas w1 gt
Feg @y wafa & ST

The question was put and the mo-
tion was adopted.

N s Ao awt & fadew
1 qrEaf 7l g |
THE WORKING WOMEN (PROVI-

SION OF BASI¢ FACILITIES AND
INFRASTRUCTURE) EILL, 1993.

sitaet rm Rl (Wew wRw) o
§ geqrg @t g fF oawE A
fafrsr e, §@TO dF &
qTEET, FWEAL, @, AW,
gfy &af, aui=l T I R
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& g M F SEC AGAT FH-
afwt & fag  seusERl soEl
YT IEF TR faud F1 STEy
F Al (e F1 gLIlE F
T HTHIT &1 ST )
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The question wag put and the mo-
tion wus adppted:—

si4dl atm qwt o 4 Hggw

FT YT adl §

THi# BANNING OF COMMUNAL
f0u 1AL FARLIES BILL, 1933—
GONLD.

THE VICE-CHAIRMAN (SYED SI-
Birx RAZI): snri Johp F. Fernan-
des I am taking your name w;th all
care. | thunk the I'V people will also
take ngte of ig,

SHRI JOHN F FERNANDE:
(Goa): 3ur, I am resuming my speech
on the discussion of the Bill moved
by my hon. co.league Ahluwalia Ji—
the Banaing of Communal Pol.tjca!
rarties Bill, 1993, I have already
detailed many po:nts in support of
thls Bill Because I made the speech
on 1st March 1933, I would like to
refer to what I said then. In my
speech I had said how the non-secu-
lar Sgates are going to disintegrate
and they have already disintegrated.
My point has been proved We have
seen across the horder. See what has.
happened there with the so-called
elected Government there It was my
argyment that democracy cap be
sustaind only with secularism.

Since my last speech there are pgo-
sitive signs in Parliament Only yes-
terday the hon. Home Minister has
said in the Lok Sabha that the Gov-
ernment is going to come up with a
comprehensive legislation to see that
communalism was totally rejected
from gur political life, Last time be-
fore concluding my speech T  had
mentioned that it was high time for
us to revamo aur whoe constjtutional
system, We have to give a  second
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[Shri John F. Fernandes]

thought iy our Constitution. Jyst be-
fore | was asked to take my seat 1
had mengioued rag it was niga nme
that we had a Coastitutent Assembiy.
it i1s ot that the Parliament hag ng
power to amend the Constifucion,
This rarliament can sijt as a Constit-
uent Assembly. It has got that pgwer
under the same  Constitution in
Article 363, part XVIII of the Cons-
titution. We have the power to am-
end the Consiitution Bui [ had men-
tioned that both the chambers are
ful] of politicians. We are politicians
and we have our own interests. Any
person who has a larger interest
of the nation at heart will
be the one who has no vesied interasts
in politics. Therefore, I was sugges-
ting that it was high-time that we
gave a thought to it and appointed a
sscond Constituent Assembly  of
eminent personalities of this country
— the intellectuals, the experts
to see that this element of bringing
in com:zinaliem in public life was
nipped in the bud in the Constitution
and not by some other laws like the
One we had—the Representation of
the People Act, 1951. Mr. Vice-Chair-
man, Sir, whenever we get elected at
the ‘Asseinbly level or the  Parlia-
mentary level we come here and
take an ocath to uphold the Constit
ution But I don’t think that we are
very serioys about it. After taking
oath, we go gut and we defy the
same Constitution. Se¢ there is no
mandatory provision in the Constitu-
tion There is no penal provisipn in
the Constitution. Therefore, it will be
pertient to say that we don't rely on
the Representation of the People Act
1851 to see that Act, whoever defies
any elcctoral law is disqualified for Six
years, T don’t think it is proper. We
are also having the  Anti-Defection
Act and the Tenth Schedvle It was
passed in 1985. We have seen under
that Act, there is no penal clause. A
nerson whn gets elected can make a
1at of monev. Tn fact. when he is
disenfranchised. he can et re-e'ec.
tad There is nn» Dvenal provision
Therefore T wauld suggest that all
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our laws, specially election lawg sh-
ould be sych that whenever anyone
violateg this whenever aayone viola-
tes the spirit of the Constltution that
berson, that citizen shguld be debar-
red, disenfranchised for life, That
should be the punishment.
I don’¢ think we should have one
more (ype of Act like the Anti-De-
fection Act where you can come in”
the House the next day Once a
persgn is disqualified, he will go to
the people and get re-elected. He
can make some money. He cap disiri-
bute the money He can buy votes
and come to the House. So it makes
a mockery of the sysiem. It makes
a mockery of the inscitytion So it is
high time that we rise to the occas-
ion, we rise above narrow parochial
ends, narrow political affiljation and
see that we have a  comprehensive
BN right in the statute, right in the
Constitution. I do not know what the
hon. Home Minister has in his mind.
However, he has mentioned yeterday
that he will ecomeforward with some
Bill, we will have an opportunity to
discuss about that Bill . I feel and
my cnleagnes also feel it wil be out-
dated and nullified I hope he will
rot withdraw it but press for it.

We should have such a law that
the candidate shouid not only owe
allegiance to the Cconstitution whea
ne fileg his nominatign but he shauld
alsp give one more affidavil sayjng
that in no way he or his party or
hig supporters will be involved to
incite communal sentiments among
the vgters. We know that political
parties who are professjng commun-
alism have good cadres Most of their
orgainsations have been banned.
There ig a possibility of these cadres
going tg the voters and inciting them
comrmunally. So I feel anyone it {8
not only the candidate any other
citizen inciting the voters commun-
ally should be taken to task It sh-
ould be made a cpgnizable offence.
Only then I feel we wi be protecting
the real svirit of sccularism.

Mr Vice-Chajrman, Sir, I do not
know what the hon. Home Minister
has in his mind, But I hope my
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humble suggestiong will be taken in-
to considertaign,

Last time I was saying that there
wag a cause for Mr. Ahluwalia to sez
that thjs Bill was enforced from the
6th- December, 1992 because 6th Dec
ember was the darkes; day for gur
country. We have seen the aftermath
of 6th December on 12th March,
1993. 1 think the incident of 12th
March, 1993 should put a full stop
to the illfeeling created by the fun-

damentalist organisationg i our co- -

untry with a view tg divide our peo-
ple, with a selfiish motive to grab
power and to grab the chair. T hgpe
they will rise to the occasion, they
will give up their shortsighted aims
to grab power and see that they coo-
perate:and see that the country is
not divided, the country is not com-
partmentalised on community basis
and on race basis. We should evplve
some neyw statute for a real secular
State zo that true democracy, a liv-
Ing democracv can he ushered in in
our country. With these few submis-
sions, Mr. Vice-Chairman 1 ful'y sup-
port and endorse this Bill and I hoPe
that this will sec th2 light of day
soon. Thank you

it faszaom  AETE Sew

(wgrevsz) : gTAATETE WITIT, WR
faa =t wdoum. wmamgwfaaT 3@

¥ F w=T A I ATE FRAA
qifafer wrdiw faw o &, San
N AT A g § | F== (2)
T 3gia It faar &

“(a) “Communal political party”
means any Dpoltical party which
uses religion for electoral gains
and indulges jn sectional appeal to
serve its communal interestg and
whose activities are against the
national interest;”

A Agd W@ T § A IEH
™ fam 7 fwdr &) A (3) F
TS R-

“Notwithstanding anything con--
tained in the Representation of the
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People Act, 1951 or any other law
for the time being in force ail co-
mmunal political parties in the co
uniry State Legis.ature and Parlia-
ment or nol are hereby banned and
stand derecognised.”

I i
IEW fr § OFE g | WEAE ;TS
Mt ged UT AFT & &3 TAHE
¥ og oqum &—

“Our country is a developing na-
tion. Tt iz far behind the developed
countries of the world. In such a
hard and compeiitive era India can
improve her economic condition
only when the secular nature  of
the polirv is consistently main-
tained ard jmpetug is givep to tha
economic growth of the country.”

JANTEAE  WerEd, T8 Al
wrEr W gy e § §F SEw
o0 A A gEdAA FIATE | TR
HATAT T NS FE SAAE_ G, U
T 3¢ 39 39 F SAar & frer H %
ArTfrgaT #7 wiraeT dar gy g ar
FUFT T TEAFUNT U g1 ST
¥ | 97 9T gedgase  wlawfad
I &, @ gfe § =gr ¥ Al
F W FTU AgT aEQ g1 AR
g gwr wra F wftra #1 fear
@t § a1 ag g7 wwa § R e
et Wk g AteE S ®
givafbe  #1 q@ TR ¥ T
FET EWT | FTC EH T AT AG
wW @ gE e & T E
om0 gw eE @8 e, Tt
¥ ooy ¥ 25-30 9 & HAg H
A OFC W AT A IMA
WAEAE & S 9L qE WA WG
£ | ¥ A Sl AN qHEar
w frx w3 oA g3 s ahiE
AT gigsEE T AT AR FE
quEIe) ox T qrfeETHe § qAST
qT Wy £ | #AF TF AT QN AT
¥ ¥ 73 237 & fr fa7 fagmal o<
3 fratfar gg & a7 fogidl
gax ¥ w93 &, 97 fraar &
Q< qEg q & FE AT T FQ@
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S AITFT TFAVT H19T

%\ WEWET, WOAEY SR g T
qa Wr AT g gl q@dr §
fs 3 TIREER  F AEEl &
fsTX gATe UfAET  wETAT e
Wt gr | sufyar s faw, atTEr-
frgar 3 o @O AEEEg
qurAgdT =St gfew W o
gg 1A f 39 7EF gAR
waar, @ et s wafasa
FT AT AW I AN AT AW
Far qEld e Sy oy s oa
faw g8 ) @F FIRU AW H
frgar fafvaar o€ € gw 18 3@
@ § 5 TR 9w ¥ ux
oW FE WG 9T 99 s ga |
dl a¥ag W 99 S gH g\ I
qra g@l ° WwAna ¥ SEEe
wfaT - wdy & A S W
TR, AW WE T AFT I [
@Ay qA0[ §,  IA AT FFT A
R/IEIT G AT § | T w7 ar
T § a5 f&g 78 @, wmeaw
adl giar, great 4% &rar, fag g
g, WI< @ W g9 T F dan
39 ¥F MU E 1 F wrawr A7 @Al
AgaT § =@ 9T W v wediT @
D FT F AT /G NI T )
I@ oF fead fady 3 faad ag
#21 & fF ATy s Q@ g e & dan
Qv g, =wre Ig FAr oprfa F dar
ST 13 FAr AT E
oqT G 7 F T Qar & @
g Ay AT g Tar IR frar 2
€ & fqgii av @@ gEm 94
TAL WA IT A ST @, wAr
WS HT TG qT § AT AR I
FY, g2 faf 3ty o awg ¥ 99w-
9T F FT TATE HET & |

Al

&=

gk Tra wgeafmr o @Y
fadas &0 § ST% 99 St wiEer
a5t & & awdifas ok arafys
ST F S oW B o g oy s
LT, FEATCHAT, TISTHTT 2 IR
AT sify ¥ T wEwe d@a
G
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& v far & w wa fagrar
WALt ST FY TE g w@r o4 A
T AR § & A ) SR #Er
& i & a # g A we-
B¢ gadat # gL FHI, qEN & Afaw
F YAFT I FAL AT GrET
=IMET | 30TC FEY WIEAT 39 9T &
oIT GaT &Y W § O qF qEr awan
2 5 s gw faw &9 Ok A
aw frdly w0 L W W 5
FO Fg T TOAIT F Fg 9
FAdr g | WL 6 faarIy &¥ TTAY
Fft A @ W W, ITT e
F ooy ww F oam 9% Aiews facd
ST E-uW T 9§ T 3w
gfar & fredt @dw faar =1, gt
fae gA®r wET AW 9aT & fw
3F U wHd A F} wTfaiEy
wfga F §3 4T @ &1 {3 %
R T 3 T S9EE B gwa
dY & wraw o g go AR
T &0 HT wiT WA 4t g 9
vy fpar, magaRa Fars, § ot
fyax g whd § I yERth wa A
Wogd FT ;W HAIT T4 A
Tt fear 0w & oar WA gr oew
g1 a1 A1 WEE gr 4 TE q7FE
gl a1 WETT a7 WA AT g
gl, ga¥ 3 g & T wAEar #1
w2 for) g9 € 5 oo o o9
IR FEaTa w0 T3 fagmr §
F & AT HWadr ®T Haw W &
7 g9 F9w g F fow wawr
e, frarasd #X wfRd § aiz
Ay § W ot F 3gemy & aR
uqT ¥ ¥ uofae @ ¥ fag
A 9 & fag gr FATT H &
T 98T FW £1 ¥ IFF W
FLT HK IIT WME g1 WAL EA ITHN
gew WE w4 TICET X @w
STAT | "RT AT W ¢ R ' &
38 Q7 WA ¥ |WigAr AT L

272

HIF HYAL T AGSHEAT SO T
¢\ qifeerE wewar g, AR AW
T WEEE £\ g 3@ § AT
T gF F AW R I A9 @ &
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Fo Tt =9 < § a7 S9F g ¥
73 U ga g oY T FT wEer
FEHT A ANT FI, FTHT WEHT F,
A ST 7 AGRT w7 q9
FE F 1 Fo UodlfaT AT oK 3@
79 & & T A ag & 3

asr%ﬁmqé’rmrmm%@
E jﬂamr‘r I AR F ) owW

@ fafeet § w9 A F1 a1 THF
fgg wig, woge oY & 9EF & 9z
T JI7A AT &, IIFT g4 IqF UZT
RTFAR GT & | 9% WA T A1 AoATE
gar § T fwE} g &, 7 Mg qF,
TEGTA A g T AXTTEATR ua
E10 Gf@fr g:

oI S ¥ AT @ ITAL
g o & ¥ IAT IIFT §EE0
aifge | g ga™R W 7 #4Y gar
alqgﬁﬁaﬁwrgrnfrsﬁvw
g, afesm gmT g, SEedz
Il T AT & g W A1 FEe
ﬁwﬁa‘raﬁwwamééﬂfﬁ
a’ “ttrmﬁwrr%awﬁr

A9 IS g AT &
RIS ¥ 14 a7 16 @NI & 3F
F qef gHAE T WE

[30 APR.

1993] Political Parties

Bitl, 1993—Contd.

274

Tie, @7 werese ¥ fygtr @wm &
W 9T W@ AF & 9T o zoewa
I fegrea #x faar &, g9+r &<
TETES FX fRar § AR SR a9R
qar 97 ¥ W sEwr 2 fan g

q fma &3 7 F o9, @i
Y A g7 9T, 4AF H ™ § Far
fv gu feg €1 9@l ag o 4 ar
f& wieft &t ¥ e2zg wv ger dfsw
Oz el & fasr fww ) ag st
S 9T few & o @Y 27 ag
FAE 99 Sar fawr A T WY
& aaa:rﬁ‘ T MY F w@Ey
R z=d AW Ny F faed 1 ar
AN A SAR! Agq WSl a@ &
qqF faamgr | 7UC 48 9 9wl
g @ TEer AN IR Few £ 4
WA A wAErfa FEa § | o
Hedr 44 § fasa g &, oF 9%
®T A S qqa wic G aa g $
U 343 fea A feamr o oam g,
N T TGF T § W AL TS
T Fz7 AT O

i & wad wieEwm ¥,
AT, TZ "l q@eq ST o¥ T
qdver Tt T g f ug w3 T
gerdt wifgd #w o ai . fagas €T
Tifgw fF si-Wr w18 <& e &
T° g gy Wit &, o1 9w q
aE ¥ 47 F@r Fifgw

T ARG AG gAY TE
T wzar 5 U=Ew @ ¥AF §9
uhmnzamm‘rg‘t wad &
TZ FE4 £ eUrT 9A¥ WE AT AGY
g, wrr wq g wfess food i @
o, @ 97 ¥ F AT WT FET
fa'a A W gus wwdA FRE AR
Tz wga & {7 gax TEd ufese /)
fra fzfcr, T #i SEEr WEE T
faai § #R W F &F FA I,
W@ T AW TW F AW FAT
afl I W & T TAW FT AW
FH TS Q@ AT WAed &I ged
FT @ & wH ar Hfex ¥ o1 |
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T 30T T A EIAT SET
3 wfent & @ @@ § I Gl
QAR off mE g (ER wA F
oF i e ¥ A AT gt
gar ¥

fraqEy, ¥ oE @EA F
mom ¥ AW FEn fF =W
g §TF &9, IME I afem /W,
qRTLT =, AToH oo, fwa {0
JTEAy o W aar g N S T8
Fasd aY E T@ AW § SN AN
qifq 9 &% FT | § T I
@ ¥ aw fFa U1 ATT AT
= adf fem woT, @A AN
qa'qguiﬂa-qﬁ&a F4 A& Al
oS G uwE W1 AN FEFL ww §
softe § feedt as W R ¥
T a, W< A3 a8 W &
28 @ W B\ VA qF TAF e
# ag w1 faw g s qF o faaE
F faq &, FO@ Sifwd & faw o
aF W& W, aF T AL AR G
w drv

zufae § FEA AT g fw T
gt aw ¥ Fwr  AfEw e
3 iy wee 1, e A i
Ty ey F o @ g AR o
FT TET WA I Teh F HIX

a4

gy g 2 B gee o
SRAERTR & 62 T T & IE
7 wawr, 981 AT A IE g A
£ ad O AT § TH A
AR A AN @ § TG I AR
aft war, S g e g
W @ g ST Ul W €RW S OwI
3 aad mferg & @40 gla o
qrw W v & fF wwAl S

At or S WA, a3 AT H

TR FET N

ag fad fggea™ & w9 98 &,

ad gfai ® EE TR T frras
¥ qweET AwE & S0 W@
K FawRy B g, 9 T H

7 &, ag AG A WY
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SRl A1 i § &@mn T
HiT fegemw & siwy HiT g1 fod
F TET WAL weW aw § WA R
HT FRT W T AT HG HAFT
g B, St Wi qg e, S
yeifas aw, afssae aw g S
M T d@Law, [ A1 36 Hel giEs
ghat =g famm ¥ %ie @@ gQ &
TNT $9 Gg FHT UFA B, WA
o fa & T AW, d 9 W AL
¥ fawwr I gg & T ¥ g F
qEA §, A AEwE %00 E, SER
g1 d® ¥ g&A R | gEiY aW
#F WY A FET s g =R
g7 gE% WA W AW zAw, S0 fan
w1 §d § A%l g5 §, Sa® W)
mF ¥ H oA oqen Wi @l
fam %1 o oaT WA ¥ WA
F3 &N, WE WU WEH T

Jguwrad W1, § UF AT &g
FC UGAT 9d THG FEA | R
& o awd AE ERIE A L
e gaT X1, W g9 TFA g 1%
fedr @t ¥ faw ¥ w7 agT &
& wEm dm @ wd g Al
% ged w¥Fa. g F I sAE
F Fal ¥ IXA A 44
gerg ), wr fefgee ¥ #gfa-
¥ &2T  §, WY FEfeed
gt T HeT
TRl AR, T S EEwiiaey
¥ oag & fev % @i fad W
e By g Wawm g fF @R
TIEE ¥ AfGEs € Sl gaw
femr 6 7 ug ¥ wE W R
wiT A7 ¥ off W & | A TaAAe
o sfem ¥ wiwEd wwT wEr
FE O§ A Sar goa wlEw @
fegfam far s i 95% {ews
¥g vl wig W I qH
ogEgl  sERmd A1 w9 oAy ¥
Wk WGH W WA g Wl
W1 oag 42 IR wAW Al
F f5 % o ¥ 3w Few =g
S ) TFE A WL Y WY aEAde
gfag H ¥ WL A AF
¥ S @M wH OFW W E, SRS
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St %Er osw fw o fedr "wsT

q qalug £ ar A § ¢ A ww
3@y § AT GIAT AN WA F
al faas  faqigara F S 9y
9T fea w@ E A< 39 @ S
& a8 Fard g ot faawi § @
FFFL §, gAwT &0 A W AL
FC A OE oAl AT AT AT
TH.QH. & (i4i¢ & & &5 &5 fadne
F g, ¥ Fgq aYF A wiaad
d 93 g% g 3w W1 ax @4 fwar
ST AN Jaw f@srs 97 3w F3I9
I3 ST |

¥ adl 97 g d 39 (aw-
fed” § sitc qm 9wiig & 1F qw@T
W agq @ e ¥ @A s
qfegie ¥ m=®T uw ¢ur fag
A & ogsEtfa & a¥ A
A wfdare @ 9@ ¥ SEET
frfer i

Tl @ wWeal % HWig, § &
fa = qu gza ¥ @wda ww
E 1w fem, @ W |

AN @ AR (A
M®) : SyguaAd WgRd, §
HIAT a1 w1 9TV 39 T T
I W@ w1 AR feeF ww@w
T §, S wErT AT A F(E-
Zque Aaar Afser=e d @ w4r
qr | 98 Weqld 3 WA X, 1948 T

Wl WA g1 Wi I° qEaTd Iy
WA A ¥ HEME & s A
LE S TE I C s SO G I R

TSI 7 "9SEaiE § ®ASaS
% fa¥ wgrari 3w veA@ w1 @y
g1 arw &1 wEdeddE Haqer
afsemy ¥ g a8 Fa @ &
aEE widd ¥ AT gEidq
AT U RGN AT TRIEAr
fadrg & ¥ dwIm@ETd 1 gren
AT F 1 IeATT WEIRA, WK
IH gZTE ¥ 45 A§ 47 fhe ow
fslt @eer  gvep  wedrE @TAT 4T
¢ | Tg T@wT WA A9gd Wy
gidr 3, TUAT £ e | Suavieas
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w3IeA, Sl g8 weqrT qw fwar @
q  9us E A e G
30 Swa Y ®Y AR weIfadr Hewr
Tl Fr g ®T I g o g
¥ AT A QOGN OACTE.
TH. 9 wiggg  @aEr e 9
£ G (I o L ) R E e (L
9 §Rq TUM FOT OF Wi b
fsq@ =g qar wwqT 9 fF AW
TeElgar HERAT Wil oY g %
M F @ Frow g foms 9w
TR Uy gmifas Sea ¥ Sl
SgX wg T fHar wmr ar, wRUE
w@. #f fagmgrg & oI99 1 99-
AT A1, A wq@d d AR
ey o far ™ 9 2uE
F ugr ¥ fog T FOAEAC
THT &1 gear F ai@ ¥ AN AFEH
F UT grRly T AT | A4 TH
Med ¥ wii www wey 7 I
QR FFgey 1 ‘Tl F g A&
Y 7 geF & awifaa fF g
STENTETE Wglad, @ egiudr T
W& gen  #1 gear g, afen
fret Fw wm % fad fwar
TT FEAE | TYN I@ FEA” H AY
TH Fgd ¢, § Iah! IET FIAT
ﬂ'rgﬁr:

“afy dwafeq wig g, & SAQr
© g fm Ay q frr gy afs e
2, @ ¥ moX ool I Swar
F1 afEHRA qAaT § 1 A W
1 wwrd & fou ag sw R

| By 9® egfEq 9 W

g fowasy ARy & feg
or "R Fw  =d, f§Fg s

@

IqgAELed  qEIEE, W9 UH
ey §F TEW wE w49 F
| WO ThW  dieddia w1t

IH  @H4 T 97 | WY Fgd
T awd wg g fF sw oA H
®ogml g W qd wivafaw

wffmar wg oY f5 wgwem
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- [#ftadt 7 @1 ArgwEd]
Tt & gaEr  @w wr duwlE
F HAT A oY | Frawreaer FEeT,
qaamw%%wﬁwéﬁ?
@ F w0l 9O ®T T AGRAT
TWET F g # fReaE o
fax gz af o, few foa ang-
TR aitSy § Hgwen wet A gear
I AMTH WEY F GLE

LI @ ¥ @dw ar "

T TSI TS JAF g A Fzra'r«:-
m%wﬁ‘aaml

Wt daw AREw A (Teq
SQW) :  SUAWeme  UERy, ey
W AR q 9 G E A e
TAA g | AT TH AR FT USRS
I dEw g9 ¥ A g9 a6
a7 )

{tAdt e Ag|A : I war
2T FAMET | I HMET SR
T g @ ;T WA Aty A
T 2@ ST o @eT T agr
Tl 7 SwET Afsra

SogAEr (s d@w fa=
i) : T FrEAT T | OTT AT
SEEAEa 1 e M < - S .

st ogim o (v )

qY TH M ﬁn@wmﬁw
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gugwreRer  (sv  daz  fesd
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:&w Bl HT’@T&E’(‘EHFEFWT
I

THE VICE-CHAIRMAN (SPED-
SIBTY RAZI): 1 agree with you.
Don’t interrupt the speaker, please.

{raEr T AR 39-

avTerer wgrew, " faw e & W]

e 1 oA TG Farl =gl
q, =ag a8 @ f&% HATCOTH o THO
WG #T TR FY 916y 37 9T
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gt gt ff R ST ATener
TgeAT™l & gen  fegE @ A

<

g | W T a?ra'c:rr%a?fm

fT R st dOT A9 fEar
T, wR Far fEm omr @
& e R gy dEw 7w
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) afver fa@a go st a@aer
e S ¥ frar 3-—
It is the interim movement for na-
tional resurgence.
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HERd, T 1948 TF TSR

I IA T
We or Our Natienhood Defined

T AT THTH o FT AT FgT ST TN
T &9 Y9 a9 & a & ;N
1951 ¥ uw wmf#T werdl So
T A F gw faar,  fawr
R g~
—Militant Hinduism in Indian Pol-
tics—A Study of the RSS—
TE Mg T A ST I T T
1 e fFar fw

We or Our Nationhood Defined

10—29~Trau3ﬁfra?rgmawﬁaﬁﬁm
IE LI 9 { HISTAT 1971 iav at
qAAt FAT oXEa 7@ grar o faega
IE T 9T MFETHE X GHAAEAT BT
FIST T TS AT & | SRR TR

W ¥ A9 weafos wes A AmTEn
ITF HIER Iqw %aﬂﬂw% T

Eul a‘r:rmam‘r H g99 qgar qqAqq
21 (wwa ¥ GA)

Iqgaredydy oY, AT gEA WK
qEA | ] Ter @ o R W A
TEAHTH TV TF TFEATT & | IR
faar g &

Pakistan is not a settled fact and we
are here to unsettle it

areT GIfFTaT FTE GUNIT WA AE
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(gir afeima = o@ sg faar
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“It is an inevitable policy which
an independent country should
adopt. The on]y alternative is civil
conflict.”
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SHRI O. RAJAGOPAL (Madhya

Pradesh). Mr. Vice-Chairman, I am
rising to oppose this Bil] moved by a
Congress Member and supported by
a Communist Member, The combina-
tion of these fgrces is not a new
thing. The thinkjng behind bringing
thig Bl jis something which we
should take particular notice of. For
the first time after independence, a
situation has come where there is a
possible alternative which can come
to power at the Centre and in many
States, and in order to thwart that
deve'opment, various steps are being
taken. A political really organised by
the second biggest politecal party jn
the country the main political
party in the Oppoasition — was sou-
ght to be crushed by spending crores
of rupees and using thousandg of
policemen. Governments elected by
about 20 crores of people in a demg-
cratic manner have been dismissed
in a very lighthearted manner. Very
respected nn'itical leaders had been
arrested and put behind th= bars with-
ont any investigation and even with-
out filing o chargs even aftep 30
days. Those are the things that are
raking place in this country. As a
part of that, a newy move to prevent
the BIP 1o comtest eleztions and to
functinn in the politieal field ig being
resorted to and a legislation is sought

49 be hrought about. It is in  this
context that thic atiemot to  bring
about this legislation has to be
viewed.

This involves certain basic issues
in the country. Speaking on the

bhasic issue, the word ‘communalism’
hag come tn acquire a very bad
odour. Actually. the word ‘commun-
alism’ does not have a bad meaning,
eriginally. It is jndividualism versus
communalism — a man who stands
not for himself but for the comm-

unity. It is a noble idea. But for spme
reason. for spme Yyears now, this
word hag been used in a  different
eontest and it has aequired a bad
odour for the present, Now the politi-

cal varties ar~ being organised on
the basig of certain ideas. Te can be



20] The Banning of
Communal

[Shri O. Rajagopal]

en certain economic policies or it can
be for some other ideologies also.
There were certajn ideclogies which
were very popular but those ideolo-
gies have faded away. The people are
not mentioning about those very ideo-
Ipgies which held the stage for more
than half a century. Nobedy now sp-
eaks proudly of communism. Nobody
now speaks proudly of socialism.
These are ngt even mentioned. May-
be, now the people come together on
the basig of various ideas. It can be
a caste feeling. It can be a religious
homogeneity It can be some lang-
uage affinity. We know in gther co-
untries, there have been  political
parties orgainsed on the basis of reli-
gion and they are fynctigning in a
very democratic manner, Nobody ta-
kes objection to those things. In
West Germany, for example, Christ-
ian Democratic Party is well-known.
In European countrics, oolitical par-
ties based on religiouy homogeneity
are prevalent. Ngw, a thinking has
been propagated. The idea was let
loose by the Communists. It so hap.
pened that the Communists spread
certain ideag lately and the Cong-
ressmen took over those ideas and
carried forward thgse ideas. It was
the Communists who originally bro-
ught forward the idea that religion
and politics should be kept separate.
Religion is such a bad thing. They
said. ‘Don’t bring  about religinn’.
They said that religion and bpolitics
should be kept senarate, This way,
the idea wag snread by them.

The present Bill j< a natural con-
gseduence of that thinking. T this
Bill is passed. what will hapnen? God
forbid, the Bill is passed. If, for
snme unfortunate reaspn, thiz Bill is
passed and if it is to be imvplemen-
ted. what wi'l haoven? In fact, 1
believe, if Mshatma Gandhi was
alive today. he wonu'd not have been
allowed fo carrv an his politieal acti-
vitv. T sav this because. as we know.
Gamdhii] had n=ad raligime cvmhals
religints sentiments. ta tal. hia poli-
tieal idess to the common people. He
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had in all his meetings, Ram dhun.
He introduced the concept of satga-
graha. The Hindu concept of ahmsa
Wag very dear to him. These religous
concepts or spiritual sentiments were
prevalent in the country for the
last thousands of years now.

SHRI S. S. AHLUWALIA. Ahimsa
is not the paternal property of any «
particular religion. It came from
Buddhism also.

DR. JINENDRA KUMAR JAIN:
Janism also.

SHRI S. § AHLUWALTA: Chandal
Askoka became Dhirma Ashoka only
because of Buddhism. The conczpt of
chimsa paramo dharma came from
there.

THE  VICE-CHAIRMAN (SYED
SISTEY RAZI). Mr. Ahluwalia,
please sit down, When you reply to
the debate, you can have your say.
(Interruptions)

SHRI S, S. AHLUWATLIA: Dr. Jain,
M\ir. Rajagopal does not need a pleader
like you. Why are you interrupting?

SHRI O. RAJAGOPAL: When 1T
reentioned Hinduism I ony meant the
traditional belief in this country for
over a millenfa, for thousands of
vears, Buddhism or Jainism, all:
theze are offshoots of this thinking.
They are not something different, I
do not exclude them. It is in the b'ood |
of the people. It is the basic thinking
of the pcople of thfs country. There-
fore, it is not something strange.

Mr, Vice-Chairman what I mean to
s1v is, Gandhiii used effectively the
reigious symbols and thinking for edu-
cating the peonla of the country on
political igsues, economic issues and
other issues affecting the peovnle. He
conceived the idea of Ram Rajua. He
introduced the concept of daridra-
narayan, These are concepet which
are....
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SHRT JAGDISH PRASAD MA-
THUR  (Uttar Pradesh): Brehma-
charya, i

THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI): Mr. Mathur is one.

# SHRI O. RAJAGOPAL: It is very
dear to him,

« OHRI 8 S. AHLUWALIA: Wrong
interpretation_

SHRI O. RAJAGOPAL: There is
one interpretation which may not be
suitable to you in the present coniext.

Sir, if this sort of thinking had been
allowed, jt would have prevented the
political activity of the great Lokman-
yva Tilak also. Lokmanya Tilak effec-
tively made use of religious senti-
ments for the purpose of propagating
political ideas, to take the ideas to
the common people This year, we
are celebrating the centenary of his
-attempt to make the Ganesh wutsav,
which was being observed for the last
two hundred years as a purely veli-
gioug activity, a national aefiivity, a
social activity, He took it * to the
masses. This year, we are celebrating
the centenary of that event. People
like Mahatma Gandhi or people , like
Lokmanya Tilak were successful in
educatiing the masses of this country

+2bout political ideas and economic
#eas. They were effectively making
“uge of the symhbols, Now you say that
politics and religion should be comp-

$otely geparate. T do not think that it

" is a concept which will be effective
in this country because in this coun-
try because in this country every acti-
vity has an impact of or correlation
with religious symbols. Whether it
#s art or it is literature or it is dance,
or it is architecture, any human
activity in  this  country thas
the impaet of has its correlatiopship
with, religicus ideals. This is the
nature of this couptry. Therefore,
politics need not be totally divorced
from dharmic concepts.. That ig what
I would lsubmit.
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Now certain things were mentioned
here about the RSS and the rvelation-
ship of Godse and all that, These are
all allegations made umpteen times
and contradicted authoritatively by
people who are in the know of things
for people and various judicial com-
missions, Still those .accusations are
being vepeated agein and again not
only inside this august House but also
from platforms outside this august
House. I do not want to answer all
those statements. For the purpose of
record, T only want to say, number
one, Godse is described as an RSS
man. It Is incorrect. He was a when
who went out of the RSS, saying that
the RSS thipking was pot effectively,
that it was not modern, that it could
not be an effective weapon to deal
with the prevailing situation. There-
fore, he severed whatever connections
he had with the RSS and left the
RSS. Still, whatever Nathuram Godse
did fn the later part of his life, to-
wards the end of his life, is accoun-
ted for ip the name of the RSS, M is
not correct way of describing things.

19931 294

We are functioning under our Con-
stitution, The Constitution assures
that every individual in this country
shall have freedom of worship, that
he shell have equality before law and
that there shall not be a theorcratic
State in this country. Therefore, what
we should aim it is that we should
have a polity in this country, politi-
cal functioning and political organisa-
tions in this country which do not
go against the principles enshrined in
the Constitution. Now, if there is' a
po'itical party which gstands for a
rarticular religion, particular caste, I
deop’t think the technically it cap be
a wrong thing just like, as I mentioned
carlier, the Christian Democratic
Party in a democrafiic country ke
Germany, There is nothing wrong in
Yaving a Muslim Party or a Christir-
Party or some other party, What is
wrong in that? It will be wrong if
you ingist TIf vou olead that there
should be a theocratic state. tbat only
raople belonging to one religion
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should have first-class citizenship and
that people belonging to other reli-
gious should have a second-class citi-
zenship. If somebody says this, this
should not be allowed. There should
not a theocratic State, but there
can be a state in which there can be
political parties formed op the basis
of either political ideologics or even
religious tdeologies. There iz nothing
wrong in it, But it is rather strange
that this Bill has been brought for-
ward by my friend belonging fo a
political party which is openly in alli-
ance with the Muslim League, a poli-
tical party which wanted the division
of the country, a political party which
still believes in the two-nation theory,
a politica] party whose leaders are
not prepared even to light a lamp. I

would just narrate an incident that
happened in Kerala vyecently. The
Muslim League Minister refused to

light a lamp for the purpose of inau-
guration of a ceremony saying he
would not light a 1amp because it was
against his religion, He is a Minister
and belongs to the Muslim League.
Aind the Congress is in alliance with
that Musl'm Leaguz! On the one side
they are in alliance with such a party
and here they say: Let us ban all
political parties having relatfons with
religion! In Kerala the Congress is
in alliance not only with the Muslim
league, but it is in  alliance also
wiith the Christian Kerala Congress.
Tt is alsg in alliance with a political
partv of Navars, the NDP and with
caste party, SRP. Angd then it comes
here and say that there shall not be
any communal party! It looks rather
strange. When we are thinking of
bringing about a legislation we should
he thinking in termz of the future
alss, Now, a stage has come when
certain political ideologies like com-
munism and socialism have become
jrrelevant. They have collansed. No-
bodv even soeaks about them now.
Probablv in future we may have varf-
ous political parties based on ancient
traditional concepts. ancient tradi-
tional forms of association. There

[RAJYA SABHA ]
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shall not be a ban on such thinking
even though we may not agree with
thejir ideas, But they must have the
freedom of forming parties, Now, if
the Muslim friends want to come to-
gether and organise a political party,
1 do not think there is anything
wrong in that. If somebody says, “we
are Muslims, we are not part of this
nation, we want a separate nation,”
that should be objected to. But if
some Muslim or Christian friends or
Brahmins or any other caste come for-
ward and organise a politica] party,
it is not necessarily a very bad thing.
They should not be prevented by a
legislatiion. Therefore this legislation
s ill-conceived 'The motivation is
cnming out of a faseist mentalify. As
T said earlier this is one step further
o sav that the Bharatyaz Janata Party,
wllich is likely to come to power in
the near future, should be somehow
nrevented  So, instead of giving this
name, communal narty, why not open-
v sav: ban the BJP? That will bhe
more honest.
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“51A. It shall be the duty of
cvery citizen of India—

(e) to promote harmony and the
spirit of common brotherhood amongst
all the people of Tndia {ranscending
religious, linguistic and vegional or
tices derogratory to the dignity of
sectional diversities; to renounce prac-
women,”
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=g Teav? 9o mg BF ag Jwas
ToIXE o TART ATEATI  =A=T
Tmad 3T @ AT? JfF =g
w5 ¥ W F famg T,
g TATHT, AT AT IFAC USH
.9 9 zafqu ITH AT RS 4
g1 fagr 4T | 9 AT RET 9T |

gifgT ¥, ¥ A8 IO FEAT
et g & geR 97 9®T s
s =X w0 g @y ifw
AR . uw., fgg ofwg, o
AT F, Tg A, € oAy
fedt 90 @@ g,... @A am
7g & & m® ax.ww.ww. fegg
Teyg, gMU HEE! q@, Tg Ard-
dq 90 ww 1 Sy, fua
a1, g wiew @ % F AR
TFLS B WIIT AR ZA A9 FT a9
FEAT A1y WK gEwr s . 9T
fefgeat &1 & Ay §, S iR
€ ag o1 I ) ¥ ST faswdt
, T UFEWl d@gq WAl ¥
FEAT YSM AFR A& 30 747
t 5@ wds foma 98 ¥ v ot
T, 71 7 o tF IIEE @
g o g @y =fsw ¥ Amw oW
T39 ¥ gu Fel o4r 6

“If ou rup before the difficulty, it will
double. If you face if, it will get re-
duced to half.”
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A g fafwex wmw 43
g1 ITH AG A@ FFA AEAT
iﬁuﬁm”rﬁﬁ%aﬁﬁaéﬁ
Al 5@ qeF § i # FE o A
Figq Agl) T TGE TR, T FAH
Us, 7 g oF, 7 fam o,
A guw uF | fa® gz g1 oW
T ¥ A ANEG TTT & &N
gl AT TT F O AT AT
T T IF T

‘g IM JFe aeE FT R
CGIRAN

aFIL wr foer a1 mEl ®@
EEAKETIAN

=g gz, nisan

(The Vice-Chairman (Shri V. Naraya-
nasamy) in the Chair.

DR, JINENDRA KUMAR JAIN
(Madhya Pradesh): Thank you, Mr.
Vice-Chairman, Sir This Bill has
been moved by a very dear friend of
mine who, 1 think, is a brave man and
I have a lot of respect for him be-
cause I think he believes in the poli-
tics of principles. But this Bill con-
notes politics of escapism, of oppor-
tunigm_ and trieg to dhapge  the
meaning of words. Thevefore, to a
certain degree I am disapponited. This
This couptry has believed ip Sat-
yameva Jayate which means that
truth shall prevail. But if you starg
belicving in principles which  are
opposite to Satyamecva Jayate thep
whatever prevails is no the truth.
We would be =zttacking the  bagic
tenet of Indianism and Indian civili-
zation and thiz is the tendency
that I am sezing today when
I sit through this debate here, It
seems to me that words are losing
thefir meaning. The word ‘Fascigm’
is being used often, I was surprised
whep, my Commupist colleague here,
another lovely Member of this House,
was referring to it, She has left now.
I wanted her to hear what I had to
say to whag she sad. She was all the
time referring to Hitler, Fascism, and
Nazism. A Communist no more
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quotes Marx, Lenin and Mao Zedong
now, She wag referving all the time
to Germany and German literature. X
am not angry, But I pity them, They
are advocating a theory which has
failed. Now they are groping in the
dark and in their effort and in their
helplessness they start abusing a
party, that is, our party, The present
Bill talks of banning political parties
all the time, Some hon Members
have been talking of the RSS, The
RSS is not a political party. They
are talking of issues which are not
issues of this century. They are issues
whieh have confronted the nation for
the last 800 years. The RSS was not
borm then. The RSS was born in 1925,
Many people are blaming the BJP for
the ills which have confronted the
nation for centuries. The BJP was
not even born then. This is a gross
distortion of facts There i a gross
misunderstanding of issues, My prob-
lem is whethey it fls possible to ex-
plain to them and make them under-
stand. But they under stand. It is not

-10

(THE VICE-CHAIRMAN
SIBTEY RAZI) in the Chair.

(SYED

matter that they don’t understand but
it ig that they pertend not to under-
stand) oy they create a misunderstand-
ing to suit their political aspects, their
political interests, which is costing
this nation very dearly, Now, who
are fascists? They are the Govern-
roent and the ruling party Members,
Another lovely lady of this House,
Smt. Satya Bahin—she too has left—
talks about the use of maximum force
against us. s this democrtic langu-
age ov is it the lanpuage of fascism?
And this Congregs Government does
not allow the prindipal opposition
party to hold a political rally. It
takes prde in it. .. (Interruptions)

W} owouRe Aoy : S
aEd, B @ fo o do AW

faar 78t @ . . (Haw)

o ez g dw: A, F
gt afgqr #7 I FT [ AT
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=it g@o gdo  wEeETETE ¢ faw
¥ apygmr A9 fet wET ) @7 W9
9%E T & F WWEr g1 OFIT S
@ &. .. (srawm)

o fodrg gme §H: WA §T
STEQ AT WU @ gE Afag

SHRI V. NARAYANASAMY (Pon-
dicheyry): The only problem with
Dr_ Jain is that he does not speak, he
only answers others.

DR. JINENDRA KUMAR JAIN:
Sir, there are many problems that
this couniry ig facing. Let us not put
this country under the burdep of in-
dividual perceptions of some hon.
Members, As I said, truth shall pre-
vail. Truth should prevail not that
whatever prevails is the truth, And
the real problem is that what was
prevallings so far has now bcen eyx-
posed. People are not willing to buy
that pseudo-secularism which has
divided this country which has kept
large segments of the Tndian popula-
tion as blind vote-banks, which has
exploited them, given them no econo-
mic development, given them no real
improvement in their quality of life
and given large chunks of the peo-
ple of this country totally unfair
treatment, I say, in the name of secu-
larism and the failure of that secu-
larism  which we rightly call as pse-
udo-secularism, is what is creating the
problem. If it is a question of fight-
ing a political battle, please you are
welcome. All of us must do that and
this freedom of the country, this
Constitution that we have, very much
permits all of us to put our viewpoint
before the people of the country who
are supreme. They will opt for what-
ever they think is right. The whole
problem is that the people who are
now loging the political battle, who are
now losing the ideological war, the
people who are now feeling that they
are not willing to go with them, are
now resorting to the means which are
not democratic. They call us the fas-
dist party and behave and take Ye-
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course to all the established fascist
ways of political life, banning of our
rallies selectively and allowing all
the raliies of the ruling party of the
country, Is it not fascism? Is it
democvacy? You dismiss the demo-
cratically elected Governments with
their majority intact in the Legisla-
tures. Is that not fascism? And the
people who continued to adhere to the
democratic path and put their view-
points through courts, through people,
you call them fascists. Is it not a com-
plete chence of the mieaning? What is
fascism and what is democracy? This
should be judged and it ig not that
you can afford to call yourselves
what you like an call others, who
you feel today are the people whp
are (rying lo take over the reins
from you, what you like. After all
who are the masters? Who should
decide as tp what shquld be the
politics? These are the peop'e of
India. Now, the people of Indja geem
to be agreeing to a political party.
Yon try to change the Cpnstitution
itself. You try to change the rules
of the game the moment vou feel
that now wyou have lost the game.
This is unfair politics. This is not
wnrihy of the wvolitics coming from
brave vecvle like Surinder  Singh
Ahluwalia. Losing or winning is....
Interruptions)
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SHRI V. NARAYANASAMY: Mr.
Ahluwalia doesn’t wamnt your certi-
ficate.

DR. JINENDRA KUMAR JAIN:
Losing and winning are a  narmal
part of any political or ideolggical
battle, What is important today is 2
sense of fairness, gense of equality of
ooportunity and not obportynism,
Please don’t bring opportunistic poli-
cies as a new principle of poljtics as
s0Me peovle are trying to do here.
What is the real mogtive of the pres-
net Bill which hon. Shri 8§ S. Ahlu-
walia has introduced ip this House?
T£ it is fishting communalism, if it is
fishting fissiparous tendencies, if it is
fighting these forces who are acting
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against the interests of this country,
I would have supported him becaus~
I, as an individual, and my party, as
a collective group of people, always
believe in fighting such forces or
tbeories or ideologies which are ag
alnst gur nation jn particular and
against the principles of humanism
in general. We are not limjting our
concern to the people living within
the geographical houndaries of our
country because the principle which

we believe jn is Indianism and let
me be on record that in my under-
standing and in my party’s under-
standing, Hinduism, Indianism =and
Bharatitism are alj synonymeaotl.
Slease don’t try o pyut words  into

our mouth, When we use these words,
please try to understand what we
are thinking and what is their mean-
ing in our minds. If youw want to fight
destructive forces, fissiparous tenden-
cies we say 'vee’. But if yeu want to
fight an unfair political battle in the
name of fighting communalism, that
is a mistake. To that we say ‘no’. We
believe in secuarism becansc we bel-
ieve in every word f the Constitu-
tiontion and secuarism is not oppor-
tuism. The Congresg Party’s zecular
iesm is nothjng but gpportunism b+
cause in the name of  secularism.
what are vou trving tn do? You want
to crush opposition, For thig we say
‘no’. If yo;; want to kill demoecracy
in the name of securarism, we say
‘no’ tn that. If you want to crush the
voire of dissent, we s2y ‘no’ tgo that.

Peonle are saving, “ban the comm-
unal parties”. Doy you have the cour-
age  conviction and honezty (0 ana-
lvse and face the truth? I think if
we sea the principles and the actions.
the most communal party today is
the Congress narty. Some Membhers
have said riehtly jusp now—Shri Sat-
va Prakach Malaviva her referred to
this—Muslim Teadue’s  history i=
Lnown to everyvbodv. its principles
are known and it eontinues ip be A
nartner of the r;ling party in Kerala.
The Congress party, when it gnes to
Mizaram. » small stare of five lakh
reonle gays that it would like tn have
Christianity a= the religion of that
State,
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Today we are blamed that we are
a Hindu party and we have repeated-
l¥ gald that while the BJP ig not
ashamed of being called a Hindu
party, it does not mean that we are
against anybody. I would like to
make a categorical statement that
we are are not against any creed. We
are not agianst any Caste. We are not
against any community. We are not
against any religion. We are not aga-
inst Muslims. This is all propaganda.
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SHRI V. NARAYANASAMY: Did
vou read voup leader, Mr. Advani's
statement today?

DR. JINENDRA KUMAR JAIN:
Will you restrain yourself, my friend?

SHRI V. NARAYANASAMY. 1In
rhis statement, he said, “If the Mus-
lims are against ouyp party, against
our Hinduism, I am not bothered and
we will take an anti-Muslim stand.”

DR. JINTNDRA KUMAR JAIN:
Will vou restrain ypurself, myv
friend?

SHR1 V. NARAYANASAMY:

Tian’t nreach sermone here,

DR. JINENDRA KUMAR JAIN:
Everybody here can expres his view-
point and there should be the voice
of ganity.

SHRI V. NARAYANASAMY:
Rut vou should not distort facts as
- pelitical party.

DR. JINENDRA KUJMAR
The voice of sanity should nor be
sitbmerged by its propaganda and
+hat is what my dear friend, Shri V.
Narayanasamy, is precisely trying to
Adn here today.

JAIN:

SHRI V. NARAYANASAMY: You
sre distorting the facts and your
‘aaders are distorting the facts. Now.
by telling this You are trying to
mislead the nation.
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DR. JINENDRA KUMAR JAIN:
Mr, Narayanasamy, [ am making a
responsible statement on my behalf
and on behalf of my party. This is a
statement which is ngt being made
for the first time. Wg are, after all,
a political party, We have a party
constitution, we have a party mani-
festo and we have 3 party prog-
ramme. Members of any religious
faith can join our party.

SHRI V. NARAYANASAMY. Your
party leaders have said that the
Muslims should g out of India. The
BJP leaders have said that they will
send all the Muslims 1o Pakistan.

THE VICE-CHAIRMAN
SIBTEY RAZI): Mr. Narayanasamy,
let him complete. When your chance
comes, you can speak. Yes, Mr Jain,
you keep on speaking.

(SYED

DR. JINENDRA KUMAR JAIN:
What I am (rying to say is that this
propagandg that the BJP is anti-Mus-
lim, that the BJP wants the Muslims
to be thrown out of this country,
this disinformation campaign is
Pprecisely what i destroylng
this country, and not what we preach
and practise. We wang the unity of
this country and we want equal opp-
ortunjties to be provided to all. We
believe that India is ene natign and
one peoble. We do not want to See
one segment of the population ag pri-
vileged and another not so. We want
equal opportunities in ail aspects.
whether they are economic or sgcial
or any other aspect of development.
Is this fascism?Is this communalism?
Or ig-this something for which ypu
are trying to ¢nin a fancy word? It
will not help. But it is my duty to
tell the countrymen the truth and jt
is because the countrymen afe Now
appreciting that the pressmt psaudo-
secularism that has been practised =n
far ig wrong, is bad, and the “Sarva
Pant Samahhav” oy ‘Sarva Dharma
Qamnhhav” i e seculavism which
the BTP is nmreaching and nraerising
and which has to be oreferred. That
lg why the peqple’s faith in us now
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is causing problems for them and

not any other thing. I am a doctor
ang in the background of my deve-
lopment from a village boy to the
present position, the whole thing is
based on mental training and that
is, “Diagnose and then (reat.”. The
real diagnosis lies elsewhere and the
treatment alsp is different.

Now, some of the people some of
the my friends, in the Congress (I)
Party are very enthusiastic. The¥
have mad»> some dzmands. For ex-
ample, they have made a demand for
the freezing of the election symbol of
the BJP. Why? Bereagse it is a relj-
gigus symbol! But 1 have tg remind
them that the Congresg had the cow
and calf. Is it not a religigus symbol?
Whatever they do is good and what-
ever the Opposition does in 2  sin!
This {8 not democratic thinking, De-
mocraiie thinking is giving respect
to the Oppositign voice and it is
the people of India whom you have
to fight politically, ideologically.
Dorn’t try to manipulate things just
because tpday you happen to be in
power,

Anothey demand was made here
that therc should be a ban on saints
and Hindu priests! Sir, can anybody
imagine that this kind of a demand
¢an be made in this country? The Con-
stitution guarantees freedom of wor-
¢hiv How can such irresponsible re-
marks by made by some responsible
Members of this House and that too by
the responsible leaders of the ruling
party? Tt is unthinkable. But this is
being done. Tt is because they dg not
helieve in “Satysmeva Jayate”, but
they think that whatever they say
is tha truth Thig will destroy this
couUniry.

Anpother Member demanded that
oupr membershio of Parliament, whe-
ther of the Lok Sabha or the Rajya
Qabha, should be forfeited. In whicfl
Canstitutina is there such a  provl
sion? Tn which Constitution are they
referring? How can the neople who
have been elected by the people of
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India through demecratic -means be
deprived - of their membership of
Parliament? How can you take away
the membership of Parliament of the
BJIP Member; who have been glected
by the people of India? Bt this de-
mand was made here today.  Then
the other .demand was that the elec
tion symbol of the party should be

. frozen and that there should be  the
use of maximum force agajnst . us.
Those: people who demand the use of
maximum force againgt their political
opponents, what do we call- them? Tt
is up to them, :

Sir, this jg the year 1993. It is the
centenary year of the year 1898,
There were twq important events
that had taken place in the year
1893 which I would kke to remind
the House, One was Mahatmg Tilak

THE ViCE-CHAIRMAN (SYED SI-
BTEY RAZI): Now you try to con-
clude, "

DR. JINENDRA KUMAR JAIN:
Just I am concluding.

Sir, Lokmanya Tilak, Mahatma
Tilak was fighting the battla for
Sw:araj, fighting for the freedom of
India fighting for the liberation of
Indians from political, ecoonmic social
and raental slavery And he started
the ‘Ganesh Ustav in Maharashtra.
Ke started referring (o the name of
~Chhatravati Shivaji. ‘Sir, T have read
snme .- literature and some artisles of
thogse davy whera Some  reférences
were made. The way some peop'e are
calling ‘us communalists today, . Ma-
hdtma Tilsk was algo called a com.
munalist. The way osme of those peo-
ple  saw distortions, - in ° the same
way, some of our friends are seeing

them tgday. But the time hag proven

th?l\'i’ly?hat' Mananiya Lokmany, Tilak
did(m» good for this country. Ano-
ghgr great man to whgm T “woyld
Like to pay my homage and whom T
wgg}di like to remind this nation to-
day is fhe great ma. Vivekanafida,
‘In 1898, this Saint of India—some of

my collesgues wang tha ‘all saints
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should be  banned in this count-
ry—ona of thésa ordinary-lockinhg
saints weni - to Chicago in- 1898
ang very proudly told the World Re-
ligious Congress; the Parliament of-
Religions, ‘that Hinduism is not a na-
rrow sectarian concept. He explaln-
ed that Hinduism is not an ‘ism’ of
few, bul it is- a world religion, it a-
a message of welfare for the universal
mankind, Sir. are we not proud of
Mahatma Tilak, are we not proud of
our great seer, Swami Vivekanatida?
And g céentury after that in this
eentenary Year. this attempt to amenfrd
the Cansti*ution bv a person Tiké Mr.
Surendra ‘Singh Ahluwalia. whe be-
longs to the great tradition of Guru
Gobind Siith who creategq Khalsa
Panth, whe used relizion to fight the
attemnts  to enslave this - countrr—
when T am talking on' +his “Bill. the
names of such ‘great leaders  like
Swami Vivekanianda. Tilak and Gdru
Gohind Sirigh come tn mv  mind—is
totaTy misptaced. This amendment 1o
the Convtifiution is attemnted to  be
made not far snmathine noWi but to
avnig a onlitiesl defeat whidh - iz a
defeat of their ideology which is the
defeat an their hollow politics, ‘which
is tha defeat of their promisés +o the
peonle which have niot been keije‘t
us b= honest. T would say. aS a him-
ble worker of py party, let us . ‘not
try to save ourselves and our personal .
oolitics by distorting the Constitution,
This does not. go well with their
thinkiag of the Indian life. .

I will give only = ome = example,
which- is the example. of contempora-
rv politics. I am not referring to cen-
tury-61d things. T am referring to &
leader whom I also respect ~very
much, ‘Mrs.  Indira Gandhi. She was
our hon, Prime Minister. She was a
very popular leader of this country.
Somehow, after the Allshabad High
Court judgemeént, she lost Merves and
‘imposed emergency. After that, gome.
how ‘the great lady must have thou-
ght that elections should b~ held. and
the alectiong were held. The natiopal
verdict went against her ang a power- -
fu] leader, a popular lesder of her -

4



319 The Banning of

Communal
[Dr. Jinendra Kumar Jain]

stature, was defeateq by a party
“/hich was just formed, Why? It was
b(lecause the people of this country
did not support her emergency mea-
sures. But Mrs. Gandhi had her rele-
vance because after the Janats Party
experiment failed, she was again elec-
ted back to the office. Even if a per-
son of the stature of Mrs. Indira
Gandhi derails the normal politics of
this country, and plays with the ba-
sic principles of the Indian Constitu-
tion, the people of India do not for-
give. What go I advise my friend,
Mr, Ahluwalia? If 3 person of his
stature, which definitely is very high,
tries to tinker with the Indian Cons-
titution for personal partisan po'itical
game, what will be the fate of such
people in the history of this country?
It is for him to conclude. But with
all humility, with al] sincerity, I
would like to oppose the motive be-
hinid sueh a Bil' and I would say
that Jet us be fair. Let us have faith
in the people of India, have faith in
our respective parties and our ideo-
logics. Let us go to them. They are
the best judge. Don’t try to play un-
fair games. Thank you.

SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, thank you for giving
me this opportunity to speak. Our
hon. friend. Shri Ahluwalia has bro-
ueht this Bill which has been in the
mind of every common man and pol-
itician of this country for the rTeason
that religion has been used to the
maximum for volitical gains by some
political parties in this country.

In the Constitution and also in
the Reprcsentation of the People Act,
there is a2 nrovision to the effect that
religion shou'ld no* he mixed with
politics and  the politiral parti=s
should not usa the relizious senti-
ments of the neovle for their politi-
cal game, In spite of it, Sir. the politi-
cal parties and their candidates dur-
ing the time of elections have been
fully utilising the communal senti-
ments of the neon'e of this country for
8 political advantage. And this has
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been solely practised by one political
party which is claiming to be the
major Opposition party in the coun-
try today. In 1984, they used the
card of the religion and sentimental
feelings of the people of this country
and the people rejected them. They
got only two Lok Sabha seats. In
1939, they used Lord Rama on the
Ayodhya issue and gained something
out of it and they found that the
vote bank is there in Ayodhya, and in
the name of Lord Rama in 1991 Par-
liamentary elections, they went all
out in the name of Lord Rama and
trind to kindle the religious senti-
ments of the people in the name of
Hinduism. They said that they were
*he only persons who could save the
people of the country, that theilfS
was the on'y party which could pro-
tect the interests of the majority com-
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munity, the Hindu Community, in the
country, and that the other political
narties, wvarticularly. the Congress.
were not taking care of the interests
nf the majority community. There-
fore, they could gain something which
T frankls admit. :

Sir, mizing religion and polities is
nothing but criminalisation of politics.
India is a secular country where peo-
ple of all faiths, religions, communi-
fles, are living as brothers and sis-
tens. Not only that The people of
all religions live in harmony, whether
it iz a Muslim-dominated area or a
Christian dominated area or a Hindu-
dominated area. Thiis kind of a secu-
lar outloock is the speciality of our
"ndian nation. It has been widely
acclaimed by the nations of the wovrld
But this fabrie, this democratic and
~ncular fabric. is beineg soucht to be
destroved bv the forces of religious
fundamentalism which hag been per-
netrated bv one political party which
rallg itself to be the major political
narty.

Under these circumstapces, this
Bill i, a vital necesiity for the nat.
ion_ for the purpoge of savipg the co.-
untry from the mepace of religious
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to dilate on ¢wo or three important
points which 1 hope, the hon, Mem-
bers in the House, belonging to the
B.J.P., will try to appreciate.
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When the issue of construction of
Ram mandir at Ayodhya was taken
up in a very vigorous manmer, when
a campaign was launched not only by
the B.J.P. and its allies, i.e, the
V.H.P, the R.S.S, and the Bajrang
Dal as well as some sadhus and
munis, who, they claimed, alsy wanted
the construction of Ram mandir at
Ayodhya, they ook a decision that
Shri Advani, the leader of the B.J_P.,
should take vut a Rath Yatra across
the country. At that time Shri V. P,
Singh was the Prime Minister of the
country, At that time when the
Rath Yatra was taken out, we, as a
major political party opposed it for
the simple reagon that it would lead
to communal disturbances in the coun-
try chaos in the country, and that by
doing it, the B.J.P. was {rying to
spread veligious fundamentalism that
it was not for secularism At that
time, our great leader, Shri Rajiv
Gandhi, said openly, told the people
of the country, that this Rath Yatra
was nothing but fanatacism and reli-
gious fupdamentalism. And Sir, what
was said by our great leader came
true. Shri Advanj made this yatra
not as a religious tour used this yatra
not as a means of getting the support
of the people, the Hindus but made
it a political platform apd used ip his
ratham the lotus symbol, which was
the symbol of his party, and he prea-
ched the B.J.P. ideology, himself
saying that he was going to propagate
Hindutva and Hinduism in the coun-
try. We know what happened. Imme-
diately after the yetra left important
cities and towns, communal clashes
started. Thousands of people were
killed. Our brothers and sisters were
killed belonging to both the major
religions, Both Hindus and Muslims
were killed, Who was responsible for
this criminal act? Who was Tresponsii-
ble for the communal disturbances in
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the country? By taking out this
Rath Yatra, what did he achieve?
That was the big question mark. Their
intentions were very clear. The
B.J.P. wanted to fully cash in on the
Hindu sentiments. They wanted to
propagate Hindutva in the country.
By this, they wanted to achieve their
political ends. Therefore, Sir, the
rath yatra was abruptly stopped. Shrj
V.P, Singh arrested Shri Advani, and
the Government headed by Shri V. P.
Singh also fell. Thereafter, the new
President of the BJP came We
thought (hat he would be secular, but
unfortunately he is more theocratic
and religious fundamentalist like the
other leader. He started an ekta
yatrg in the name of uniting all the
religions in the country, which itseli
ijs farce. He also started using the .
Lotus symbol on the rath yatra, He
started giving speeches in the name of
the BJP. He started his rath yatra
from a southern part of the country.
He wanted t0 go up to Srinagar. There
also we cautioned him. We told these
leaders whe wanted to utilise fully
Hinduism and Hindu sentimental feel-
ings of the people of this country for
their political ends. We told them,
“This is going to create communal
holocaust throughout the country.
You are trying to divide the people of
this couniry in the name of religion.
Kindly stop it,” They did not heed to
what we said, The ekta yatra went
to Srinagar, and in Srinagar militants
fired at the people who were goipg in
the rath yatra. Thereafter, the Gov-
ernment had to give protection to the
President of the BJP for the purpose
of hoisting the flag, at which only
police was there and public was ~not

there. This was the result of the
rath yatra, What was achieved by
this? You tried to divide the people

of thig country in the name of reli-
gion, Communal organisations in the
country were rightly banned by our
hon. Prime Minister, Shri Narasimha
Rao. The BIP made a  scathipg .
attack on the Congress Party, saying,
These are al} religious organisations.
They have nothing to do with com-
munal sentiments‘of the people in thig
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country. Therefore, banning of these
organisations is bad,” They have filed
various ‘petitions before various High
Courts, and those petitions are pend-
ing. :

What happened to the BJP, the RSS
and the Bajrang Da] volunteers who
are in these organisati.ons, especially
in the VHP? They collecied huge
funds in the name of religion, They
are collaborating with the BJP even
today., They are openly propagating
the BJP policies, the ideologies of
Hindutva, even today. I request the
hon, Home Minister and the Minister
of State who is sitting here to do
this. Crores of vupees they have col-
lected, the VHP collected, from vari-
ous international organjisations and
also within the country. When we
sought clarifications, the hon. Home
Minister informed that the funds have
been frozen by the Government,
When the ban order came, they with-
drew most of the funds, cvores of
rupees, and those people are keeping
these fundas in various names. They
have to be interrogated, The hon.
Miniister should take action against
them, These funds they are using for
the purpose of criminalisation of poli-
tics in the name of religion, This is a
very vital thing which the hon. Min-
ister has to find out. He has also to
find out their @exus with foreign
agencies, That is a very important
aspect because in the name of religion
0 many activities are going on.

Not only that, but the VHP, the
Bajrang Dal and the RSS workers
have gone underground, Some of
their activists have gone underground,
and they are operating from there
since the organisationg have been han-
ned.

SHRI SATYA PRAKASH MALA-
VIYA: That is a failure of your Gov-
ernment,

SHRT V. NARAYANASAMY. It is
not-a failure of our Government. The
Government is taking action, Where-
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‘ver there is a flaw, I am telling the

Ministex to take action which I am
entitled to, Therefore, you cannot
say that it is a f,ailur‘e of our Govern-
ment.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI RAYESH PILOT);
You had encouraged them so much
that we are taking time to control
them,

SHRI V. NARAYANASAMY: These
péople even today are underground,
and they are working hand-in-glove
wiith the BJP." This is my charge in
this House, Even inside and outside
this House the BJP is showing its
sympathy for these banned organisa-
tions. When some hon  Members
opined that the membership of the
persons who were in communal or-
ganisations should be taken away,

Dr. Jain was objecting to

that, I submit that some of

the persons who are activists

of the BJP or the RSS are
even now Members of the Lok Sabha.
The President of the Bajrang Dal, a
banned orgapisation, is gtill a Mem-
ber of the Lok Sabha. T would like to
know whether his membership is to
be retained, Mt should not be. The
BJP is saying that they have nothing
to do with that, The BJP is playing a
dubious game. Here the BJP people
say they are pious people, they are
religious people, they do not want to
mix veligion with politics, but to the
outside world they are telling that
they are the suffering class of people.
They are going to them to peach Hin-
duism and saying “kindly give your
vote to the BJP.” This is their theory,
They should not be allowed at any
cost to go ahead with this.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Tt is now 5 o'clock |
You will continue on the next day
when the Priivate Members’ Bill is
taken up,

There.are a few Special Mentions.
We will now take them up,  Shri. V.,
Rajan  Chellappa—not here. = Shyi
Gaya Singh—not present





